363 Sabotage of speed
Boats (St)

[Shr1 Pranab Kumar Mukherjee]

sophisticated machinery and equip-
ment and expertise in maintenance
and handling of the same 13 being
built up.

Meanwhile, as was stuted in the
Rajya Sabha In reply to supplement-
ary to Starred Que<iion No. 411 on
3-12-1974, there have bern tertning
troubles and the repar's have Leen
attended to in the Muragon Docks.
The positton was ulso explamned in
the Finance Ministiys Consultative
Committee of Parliim~nt on 18-12-74.

Both the bouts have been taking
part 1n various anf':m .2qling opera-
tions 1n and arour | B mbjy, area.
The fact that there have been no cal-
cheg by these poats recently could
also be ascribed to the pos~ibility that
the Arab dhows may not be coming
near this area The irtelligeuce re-
ports also indicate that smuggling
activities have been cons.derably
restrained

The Government have go far ob-
tained onlv two boats, another 4 boals
are expected by the end of this month
The remaining Loats are eapected to
come in batches of 4, and all 10 reach
before the end of Mnrch, 1475 I
will be apprecia‘>d that only when
we have a very much larger number
of boals, we can wmake our cusst-line
impregnable I nay alsn  mentinon
here that the Custom, Department in
Bombay also has sume launches con-
fiscated from the smugglers and
which are used for anti-smuggling
work

The boats esta“ichment has been
placed under a senior officer on depu-
tation from the Navy and I mey as-
sure the House that all possible pre-
cautipns are being taken to guard the
boats carefully from ary attempt st
sabolage

———
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SUPPLEMENTARY DEMANDS* FOR
GRANTS (GUJARAT), 1974-75

MR, CHAIRMAN: We shull now
take up Supplementary Demands for
Grants (Gujrat)

DEMAND No. 14—EcoNoMIc ADVICE

AND STATISTICS

MR CHAIRMAN Motion moved:

“That a Supplementary sum not
exceeding Rs. 38,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to defray
the charges “which will (ome in
course of pavment during the year
ending the 31st day ol March, 1975
in respect of 'Economic Advice' and
Statisties’ ”

Devanp No 15 —Loans axp ADVANCES
TO GOVERNMENT SERVANTS IN GENERAL
ADMINISTRATION DEPARTMENT

MR CHAIRMAN: Motion moved

“That a Supplementary sum not
exceeding Rs 333,00 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1975 jn
respect of Loanhs and Advanceg to
Government Bervantd in General
Administration Department’.”

Demanp No 31 —LoaNg AND ApuANces
TO GOVERNMENT BEnVaNTs Iv Finawc
DEPARTMENT

MR CHAIRMAN: Motion mnoved

“That a Supplementary sum nut
exceeding Rs, 2205000 on Capital
Account be granted to the Premdent
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of Loans and Advances to
Government Servants in Finance
Department.™

“Moved with the recommendation of the President,
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DEMAND No. 38,—LOANS AND ADVANCES
170 GOVERNMENT SERVANTS IN LEcAL
DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 13,87,000 on Capital
Account he granted to the Presgident
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in couise
of payment &uring the year ending
the 3lst day of March, 1975 in
respect of ‘Loans and Aglvances tu
Government Servants in Legal
Department”.”

DemaNp No, #4.—LoaNg AND ADVANCES
T0 GOVERNMENT SFRVANTS IN FooD awb
Civi. SupPLIES DEPARTMENT

MR CHATEMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,50,000 on Capital
Account be granted to the President
out of the Consolidated Fund ot
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1876 in
respect of ‘Loang and Advances {o
Government Servants in Foud and
Civil Supplies Department'.”

DEmMAND No. 46, —LOANS AND ADVANCFS
T0 GOVERNMENT SERVANTS TN GUJARAT
LFGISLATURE SECRETARIAT

MR. CHAIRMAN:- Motion moved

“That a Supplementary sum not
exceeding Rs. 50,000 on Cupital
Account be granted to the Présldent
out of“the Tonsolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1975 in
respect of ‘Loans and Advances to
Government Servants in Gujarat
Legislature Secretariat’”
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Demanp No, 50.—Rerurer Works
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum mnot
exceeding Rs, 43,08,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, '9875 in
respect of ‘Relief Works'"”

Demaxp No, 53.—Co-0PERATION
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum ot
exceeding Rs 1,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
char@®s which will come in ccurse
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Co-operation’.’

Demaxp No. 55.—AGRICULTURE
MR CHAIRMAN: Motion moved:

“That a Supplemenfary sum not
exceeding Rs, 3,55,000 on Revcnue
Account and not cxceeding Rs.
4000000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which
‘will come in ~colrse of payment
during the year ending the 31st day
of March, in respect of ‘Agriculture’.”

Demanp No. 56, —Mmior IrricaTion,

Sor. CONSERVATION AND AREA

DEVELOPMENT

MR. CHAIRMAN: Motion mcyed-

“That a Supplementary sum not
exceeding Rs. 4,383,000 on Revenuc
Account be granted to the Presi@ent
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which wilt come in course
of payment during the year ending
the 31st day of March, 1875 in
respect of ‘Minor Irrigation, Swuil
Conservation and Area Develop-
ment.”
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Demanp No, 50.—Fisynmes

MR, CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs 1,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujerat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Fisheries’.”

Demanp No, 60.—FoRests

MR CHAIRMAN: Totion moved:

“That a Supplementary sum mnot
exceeding Rs. 52,000 on Revenue
Account and not exceeding Rs,
50,00,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of
‘Forests’."”

DeMAND NO. 62 —L.OANS AND ADVANCES
10 GOVERNMENT SETVANTS IN ACGRICUL-
TURE FoRESTS AND CO-OPERATION
DEPARTMENT

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs, 48,70,000 on Capital
Account be granted to the President
out of the Consolidatea Fund of
the State of Gujarat to defray the
charges which will come ;n course
of payment during the year cnding
the 31st day of March, 19875 in
respect of ‘Loans and Advances to
Government Servants in Agricul-
ture, 'Forests and Co-operation De-
partment.

Dewanp No. 68,—~Housme
MR. CHAIRMAN: Motion moved:
“That a Supplementary sum nut

exceeding Re. 1000,000 on Capital
Account be granted fo the Presjdent
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out of the Consolidated Fund of
the State of Gujarat to defray the

charges which will come in course
of payment during the year ending
the 31st day of March, 875 in
respect of ‘Housing'.”

Demanp No, 71.—SociaL SzcuriTy
AND WELFARE

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs_ 74,50,000 on Revenue
Account be granted to the President
out of the Consclidated Fund of
the State of Gujarat to defray the
charges which will come in course
of pavment during the year ending
the 31s day of March, 1975 in
respect of ‘Social Secunmty and
Welfare'.”

DeEmanp No, 73.—LOANS AND ADVANCES
70 GOVFRNMENT SERVANTS IN Epuca-
TION AND LaBOUR DEPARTMENI

MR CHAIRMAN: Motion moved:

“That a Supplementary sum nut
exceeding Rs. 42,00,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
cf payment during the year ending
the 31st day of March, 1975 in
respect of Loans and Advances to
Government Servants in Education
and Labour Department'”

Drmanp No. T7.—PoLice
MR. CHAIRMAN: Motion moved-

“That a Supplementary sum not
exceeding Rs, 20,82,6000 on Revenuc
Account be granted to the President
out of the Consolidated Fund of
the Btate of Gujarat to defray the
charges which will come jn course
of payment during the year ending
the 815t day of March, 1075 in
respect of ‘Police’.”
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Denanp No, 85, —LoANS AND ADVANCES
T0 GOVERNMENT SprvANTs IN HoME
DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,00,20,000 on Capital
Account be granted to the Presdent
out of the Consolidated Fund of
the State of Gujara® to defray thc
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Loans and Advances 1o
Government Sérvants in Home De-
partment’.”

Demanp No. 91.—Exrorr PROMOTION

MR, CHAIRMAN: Motjon moved

“That a Supplementary .um ot
exceeding Rs, 3,00000 on DRevenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come jn course
of payment during the year ending
the 3lst day of March, 1875 in
respect of ‘Export Promotion'.”

DemManp No, 94.—INDUSTRIES

MR, CHATRMAN: Motion noved:

“That a Supplementary sum not
exceeding Rs. 83,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujaraf fo defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Industries’.”

Drmanp No. 85—~VILLAGE AND SMALL
INvugTRIZES

MR. CHAIRMAN: Motion moved:

“That 3 Supplementary ~um not
exceeding Rs, 270.000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State ¢ Gujarat to defray the
charges which will come in course
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of payment during the year ending
the 31st day of March, 1075 in

respect of ‘Village and Small In-
dustries'.”

DemaND No. 102,—LoANS AND ADVAN-
CEs T0 GOVERNMENT SERVANS TN
INpusTRIES, MINTES AND Powrn
DEPARTMENT

MR CHAIRMAN: Motion moved:

“That a Supplementary .um not
exceeding Rs. 20,00,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in ccurse
of payment during the year ending
the 31st day of Match, 1975 in
respect of Loans and Advames to
Government Servants in Indus::ies,
Minijes and Power Department’,”

Demanp No, 109.—Pusic He\LTH,
SANITATION AND WATER SUPiLy

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 7.00,000 on Capital
Account be granted to the Presydent
out of the Consclidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1875 in
respect of ‘Public Health, Sanitation
and Water Supply.”

Demanp No, 116—LOANS AND ADVAN-
CES .70 GOVERNMENT SERVANTS 1IN
PANCHAYATS AND HEALTH DEPARTMENT

MR, CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 77,31,000 on Capital
Account be granted to the Presifent
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875 in
respect of Loans and Advances to
Government Servants in Panchayats
and Health Department'”
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Demanp No 118 —NoN-RESIDENTIAL
BUILDINGS

MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 6,00,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Guwyarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 1mn
respect of ‘Non-Residential Build-

1ngs' "
Demanp No 124 —Irmication
MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 20,84,000 on Rcvenue
Account and not exceeding Rs
1 30 000 on Capital Account be grant-
ed to the President out of the Conso
lidated Fund of the State of Gujarit
to defray the charges which will
tome 1n course of payment during
the year ending the 31st dav of
March 1n respect of ‘Irrigation’

DEMAND No 131 —LoANS: AND ADVAN-
cEs T0 GOVERNMENT SERVANTS IN
Pusric Works DrrarTMENT

MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 68,00,000 on Capital
Account be granted to the Precident
out of the Consolidated Fund of
the State of Guyarat to defiay the
charges which will come in coure
of payment during the year ending
the 31st day of March, 1975 1n
respect of ‘Loans and Advances to
Government Servants in Public
Woiks Department'’

Dimano No 146 —LOANg AND ADVAN-
CES TO GOVERNMENT SERVANTS IN
Revenve DEpARTMENT

MR CHAIRMAN Motion moved
‘Thet a Supplementary sum not

exceeding Rs 30,00,000 on Capital
Account Be pranted to the Président
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out of the Consolidated Fund of
the State of Gujarat to defray the
charges which“will come in course
of payment during the year ending
the 31st day of March, 1875 in
respect of Loans and Advances to
Government Servants in Revenue
Department’”

SHRI JYOTIRMOY BOSU (D
mond Harbour) On a point of
order, what .s happening to the pn-
vate members business?

MR CHAIRMAN That has been
decided when you were not 1n  tie
House

SHRI JYOTIRMOY BOSU I went
out only to drink a glass ol water

SHRI DINEN BHATTACHARYA
(Serampore) The State of Guja-
rat 1« under Piesident's rule and more
than a vear has elapsed, still nobodv
knows~ when there will be an eclect-
1on There 15 so much talk about
a snap poll to the Lok Sabha but
there 15 no talk of any election to
the Gujarat Assembly or even to the
Pondichery Assembly

1608 hrs
|SHRL IsHAQUE SaMBuatr i the Chairl

There should be no delay 1n holding
an election 1n Gujarat and taking the

opinton of the people aq¢ to who
should rule Gujarat From the Cen
tre 1t 15 Shrimati  Indira Gandh

the Prime Mimster who 18 ruling over
the people of Gujarat who hatt
thrown out the congress rule in Guja
it because of corruption and other
charges My emphatic demand s
that the Government should immed:-
ately decide and tell us when elections
are gowng to take place in Gujatat

I am a Member of the Consultaine
Commiittee on Gujarat It is a far-
ce, nothing more  There is one
meeting after three or four monthe
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lasting for two or three hours to
discuss issues relating to the peovle.
In such & type of Consultative Com-
mittee you do not get any opportu-
nity to focus attention on problems or
discuss issues which are of serious
concern to the people. You do mnot
have any opportunity to do so 1n
that type of Consultative Committee.

Now I come to certaln problems in
the State of Gujarat. There are
near about 18,000 villages of which
it has been reported. It has come
in the newspaper also that more than
13,000 villages are hard hit by drou-
ght and other serious conditions. It
has been reported that the prices of
rice and other essential goods are go-
ing up. These are not coming down.
In spite of tall talks of checking infla-
tion and rising prices by the Govern-
ment, nothing is taking place. So
far as Gujarat is concerned the pri-
ces are going up. I am amazed to
find that only 200 grams of rice and 2
kg. of wheat and 1 kg of jowar is
distributed as ration from the pub-
lic distribution system per unit per
month, not per week hut per month.
I do not know whether they are play-
ing with the lives of the people or
not. Sugar quota has been cut
down by more than 100 grams and
the price of sugar is also going high-
er and higher. There ic no eflective
step being taken by the Government,

I know, in this House, one hon.
Member from Kutch area has pas-
sionately appealed t{o the Govern-
ment for making arangements of
drinking water in the Kutch area.
I have got some knowledge about
some places in Gujarat where 1
have seen with my own eyes ag to
how people are suffering for waat
of drinking water. 1 do not find
any amount that has been sanction-
ed—extra amount, extra money that
has been spént for the arrargements
of drinking water to the rural popu-
lation ally in the Kutch area.
But I find that extra amount has
Leen sanctiomed for the modernis-
ation of the police. I do not find
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any reason why, when people are
not getting drinking water, Govern-
ment is taking away money frum
the public exchequer to modernise
police so that they may beat us.
People fight for their demands ably
and efficiently, that is why they are
taking away money for modernising
the pulice. I strongly record my
protest against this sort of expendi-
ture by the Government but for not
arranging the minimum requirements
for which people are so much anxi-
ous. We felt that Government at
the Centre would take every step
to reduce thewr hardship but nothing
had heen done,

I take up atrocities of the Hari=-
jans, It 1s the land of Gandhiji.
Sabarmati Ashram is situated there.
I have read in history that from
there the famous Dandi march started
and he took an oath that he would not
return back until freedom was achiev-
ed. He did not return because he
thought that the freedom that we
have got wag not real freedom. That
is why Mahatma Gandhi did pot
go back to Sabarmati Ashram.

Although much time has elapsed,
there is no chance of any immediate
election in Gujarat. They are 2ot
taking any effective steps to reduce
the sufferings of the people. In the
Ahmedabad textile mills, they have
closed down the third shift. In many
places, the factory owners are clo=-
ing down the second shift also. Al-
ready Government 15 adopting a wage
freeze policy. 50 per cent of the DA
has been cut. This closure of shifts
is causing miseries which cannot be
described herc If they do not
take prompt steps. the situation may
Bo out of their control as it happen-
ed during the struggle launched by
the Nav Nirman Samiti Employe-
es of the Central Government, State
Governments and local bodies are
not getting any rise in their DA
although prices are shooling up daily.
This is a very relevant demand. We
thought that the Finance Minister
will announce the decision sbout DA
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[Shr: Dinent Bhattacharya)

to Central Government employees to-
day, but Ins statement has made the
situation worse  Until the Ceatral
Government sanctions this incresse
in DA, the State Governirenty and
local bodies cannot give any rise to
theirr employees

Electiong should be held early not
only to the State Assembly but also
to the corporations, mumcipahties and
panchayats The people have no
faith 1n thig Congress Government
That 45 why they are shouting that
they should be given an opportunity to
express their view through elections
If you do not give 1t the people will
be bound to take direct action Ths
wiiting on the wall must be taken .n-
to consideration by this Governmert

With these words 1 oppose trese
supplementary demands
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ana, #few qar 1@ fsar sar, agefa
nTEA {7 Tg FAE £ W6 R 1% £
FAMEN  ®TH g ¥ AT S,
afen 39 ave Wt v € gara T fzar man o
WIW W TET UF ATE & FIGfAAIST
dawa § W17 gadl ave A AT AREY
%\ ¥ FvETs ERW % Al wTE
fs #w T & WIE SHTAAT BT HT A
AER ) FAIAFEAUCAR ! T
wavie ¥ igafs maw &, A s EwmAn
FY W7 wEw I AIfpq 9T ) wM
a1 mfemal @ &, 3 oIS 9T IR AY
fawt go w1e mfa &, fomdr i & g1
LiaE R cll s

TA W § OEI-GE 957 FT a0
foar Tt & 1 AT 4% foett w1 A3Ey 2,
¥ WHA § NT-AV7 ¥F T4 §
wifeard| wt § o157 & FEA)
1 =qraAT giF1 wifgy . Wife 3/ & faar
39 &1 forsy w1 W A fow AwAT f—
77 wva § f& 3% 29 9vAE AT W
agY famen § 1 3% fagico na A wm }
fw arfeat Gat & ox 7% gIAw-ITEY
& v warfaw wyt ey wrg, ow w3
®19W A E1H AT § 1 W qAr A
arafira srOIT P, M T qvwT
W) AGTATET WY oo vl oy ) Afen
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wa wgit ¥ maa B, wafeg va wy
e f £7 A o vaw § wmar
arfge

B way § & qany ¥ orefe
AT A PT W gy ghvaEt 9T waws
AT gy § | qoTey 1 ¥ A ¥ Arg
Tz & fe g givwar o snfrarfagi
¥ fealy w1 gurear srga § W 34 w1
AAIRAY ¥ #A7 A7 4747 wEgw § | Afwwm
TaTA 7 awgafs mEa & w1 X oW
QAT g wigw Tw g fFar war g,
7 A § qATeg & & AT ®I§ STE
®! 91 qwar &, WifH F A gAW 3w
TEA B 7 WT AWT GAIAT ERI, AW
ZW A gary wNFy ) 7 R w
T wEwT ¥ ovgA & ) g fm K g
wmil & foo qE AR E, W oAAE IR R
faz Aaqrr At g

SHRI ERASMO DE SEQUEIRA
(Marmagoa) The State ot Gujarat
has been under President's rule over
a year now, and still we do not know
when the elections are going t0 bc
held. I am not objecting to the mn-
tioduction of the President's rule, be-
cause this was through a popular up-
surge, and it wag the people them-
selves who decided that there should
he a thange But if they decuied
this, when the people in Gujarat
Tose, 1t war to give themselves an
opportunity to choose a betler gov-
ernment. They did not rise 10 al-
low the Congress Party to rule Gu-
Jarat through the back-door, whi h
is precisely what is happening. And
it is the demand of my Party. the
BLD that thiyg Government shovld
announce here and pow when the
elections are golng to be held, giv-
ing ap opportunity to the people
of Gujarat to decide who is going to
run the State.

Very often, we have occasion to
speak in thig House about vsrinf
matters, specially connected with the
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developments that are going on in
the various States of our Union, and
very often the answers that we are
given are that this is a State matter
which has to be handled by the State
Government, and that we ghould not
speak about it. But, here is a caze
of the government of a State which
ig to-day being run by the Centre
and what did they do? Please luok
at this. In Gujarat, as you know,
one half of the State has been Jdeclar-
ed a drought-affected area by the
State Government itself, which to-
day is run by the Central Govera-
ment. The State authorities have
agsked the Government of India for a
drought relief of Rs. 80 crores and
the Central Government has given
them not more than Rs. 13.5 crores.
This is the attitute of the Congress
Party to the sufferings of the masses.
They sre prepared to find money ior
all kinds of trips ahroad for all kinds
of Ministers, and all kinds of public
officials whom we find practically at
every airport in the world every gec-
ond week, but they cannot find money
for people who are affected by the
drought They say they do not have
money for drinking water, Is there
anything worse than this?

‘ Every non-essentia! expendifure of
Government should be curtailed
forthwith. This country is comg
through a very serious economic cri-
<15, and until you tighten your belt
and pull up your socks, you are not
coing to be able to pull this coun-
iry out of it. You say you are bring-
ing down the prices and you ray we
are trying to pull ourselves cut of the
cconomic morass. But 2§ yeaic f
mismangement of the country by
Congress mis-rule has brought abuut
this gituation. Everybody knows
that the matter is getting worse day
Ly day, and unless you tighten the
belt and until you have financinl 2is-
¢iplme  ang cutout non-essential
expenditure you will never be
able to take care of the needs of
the people in this country, especially
When nature has been so unkind a: it
has been in Gujarat this year.

Report

We have often hard Mr. Mavalan-
kar speaking in this House about the
educational chaos that has been go-
ing on in Gujarat. And I zet the
feeling that the Centre is not look=-
ing after the educational problems
of Gujarat because the students rose
and taucht them a lesson, and there-
fore they are now being victimized.
Now this is what happens. You talk
about dem icracy. You talk about
the power of the people. And when
people force you to dischargs your
responsibilitv, then you turn round
and force them, and victimise them
and punish them.

Gujarat js an example of what is
happening in several parts nf the
country, where the State Government
becomes sour and the Centre takes
11 gver This Government while
talking about the people, does not
make any serwus efforis to sclve
tl;mr problems.

On behalf of the BLD I demand
firstly that the Government sheould
tighten 1tz belt. so that it can tahe
care of the extraordinary situation in
Gujarat by sanctioning more {unds
there Secondly elections show'd
be held there immediately and ro
mere extension of President's rule
+hould be there The people sheuld
be enabled to exercise the right that
they have to choose the State Gev-
ernment that they want

———— L]
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